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respective forums like the Budget Committee; 
Polls Review or the basic committees; and all 
those parties whose pre-election conduct and 
convassing is based only on religious  
propaganda. 

SHRI ASOKE KUMAR SEN: This evil 
was met by the 16th Constitution (Am-
endment) Act when the Constitution made it 
obligatory On any intending candidate to take 
the oath pledging himself to the sovereignty 
and integrity of India at the time of filing 
nominations and if he does not do so, he will 
be disqualified automatically. 

SHRI CHITTA BASU: May I know from 
the hon. Minister as to why he has 
concentraied on the proposal made by tha 
Election Commission i.e., the Statement 
he'hasmade. The question relates to the 
comprehensive electoral rolls. The Gov-
ernment, as far as I know is committed for 
that comprehensive electcral reforms and for 
that purpose several committees, including 
the Joint Committee of the House, also 
produced reports. 

MR. CHAIRMAN: Prefaces must be 
reduced. 

SHRI CHITTA BASU.- I am just coming, 
Sir. [ shall not take more than one minute. 

Therefore, there were other committees 
also. When we are to tackle the question of 
electoral reforms in the interest of cleansing 
the polity, would the hon. Minister kindly 
assure the House that not only the 
recommendations made by the Election 
Commission, but all the proposals made by 
the political parties and all committees made 
in this behalf will also be taken into 
consideration and a comprehensive proposal 
from the side of the Government will be 
produced and consulted with all the political 
parties, I would like to know whether the 
Government is agreeable to this proposal. Sir, 
if you give me time, I have got a atalogue of 
assurances made by the Government right 
from the year 1969 about the comprehensive 
electoral reforms. I give only one example  ... 

MR. CHAIRMAN. It is not necessary. You 
have put it. 

SHRI CHITTA BASU  That is good. The 
question is whether comprehensive electoral 
reforms will be there instead of 

    having  that particular proposal  made  by 
    the Election Commission, 

MR.  CHAIRMAN; Mr. Bhardwaj, the-
simple question is whether you will consider 
only the Election Commission's reconx 
mendations or consider all the recommen-
dations of all the political parties. 

SHRI H. R. BHARDWAJ: The Election 
Commission has a method by which' the 
Election Commission makes recom-
mendations to the Government I had the 
privilege of attending various meetings with 
Advani Ji and others on electoral reforms in 
the office of the Election Commission quite 
some time ago. The Election Commission 
gives due consideration to the views projected 
by various political parties. After the 
consensus is emerged, recommendations, are 
made, because in this country the political 
parties hold different views on various 
matters. Sir. different philosophies and 
different views on various matters. Sir, even in 
various matters of national importance, there 
is no unanimity in the discussions. Wherever 
unanimity was achieved, it was always 
implemented. So what my senior friend, Shri 
Chitta Basuji says may not be acceptable to 
some of the other poli-. tical parties. But the 
Election Commission is the proper forum 
where the views should be projected and from 
there tha suggestions come. Sir, if there is any 
specific suggestion the Government will 
consider it and pass it on to the Election 
Commission. Therefore,  Sir,   '... 

ANNOUNCEMENT   BY   CHAIRMAN 

Welcome  to the Australian Parliamentary 
Delegation 

MR. CHAIRMAN; Both of you please sit 
down. I have an announcement to make. 

We have with us this morning, seated in the 
special box, Members of the Austra_ lian 
Parliamentary delegation which is currently on a 
visit to our country under the      distinguished   
leadership   of      Honourable 
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Mrs. Elaine Elizabeth Darling, M.P. The 
other Members of the delegation are— 

1. Hon ble Mr. J. D. B. Dobie, M.P. 
2. Hon'ble   Mr.   P-   S.   Fisher,   M.P. 

3. Senator the Hon ble Richard K. R. Alston. 

4.Hon ble Mr_ P. Duncan, M.P. 5. Hcn'ble Mr. 
L.R.S. Price.  M.P. 

On behalf of the Members of the House and  
on my  own behalf,  I take pleasure in  
extending   A  very  hearty  welcome  to the 
leader and other Members of the delegation 
and  wish our distinguished guests a very 
enjoyable and fruitful stay in our country. We 
hope that by the time they leave us they  shall 
have seen and learnt more about our country 
and our people. Through them we convey our    
greetings and  best wishes to the Members of 
the Australian Parliament. 

ORAL   ANSWERS  TO     QUESTIONS— 
Contd. 

SHRI CHITTA BASU: Sir, in 1972 there 
was a committee set up by the Parliament. 
They produced some report and would this 
report not be considered by the Gov eminent 
of India when they formulate the proposals? 

MR. CHAIRMAN ; Yes, the Government 
will consider everything... (Interruptions) . 
He has answered it. Please sit down. New 
Mr_ Vithalbhai Motiram Patel. 

SHRI VITHALBHAI MOTIRAM PATEL: 
Sir, may I know from the Minister whether 
rmre is any proposal pending with the 
Governmint regarding increase in the security 
deposit by the contestants? Sir, this is a very 
simple proposal. I do not know why the 
Government is hesitating to accept this 
proposal. 

SHRI H. R. BHARDWAJ: Sir, this is one 
of the proposals pending for conside- 

ration. But one must realise that in this 
country there are a lot of poor peop!e and any 
increas-e in thg security deposit would really 
entail hardship to the poor people rather than 
the rich and the influence of the money power 
will not decrease and it will only increase. 

SHRI M. VINCENT : Does the existing 
powers of the Election Commission have 
provision to debar the political party which 
disrespect the Constitution of India by virtue 
of their party resolution? For example burning 
of copies of the Constitution. If not, will the 
Government have any move to provide such 
powers to the Election Commission. 

SHRI ASOKE KUMAR SEN : Sir, these 
criminal acts are punishable under the normal 
law. Therefore, there is no question of 
Election Commission taking extra-measures 
for this purpose. If a person is convicted that 
itself will bring some disqualification. 


